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. MAHARASHTRA ACT No. XXXVII OF 1964."

[Tre Lanp AcquisiTioN (MAHARASHTRA EXTENSION AND = o .
+ AMENDMENT) Aor, 1964.]
' [6th October 1564

An Act o extend the Land Acquisition Act, 1894, to the" whoie of the Sta.to
«  of Msharashira ; to-provide as far as practicable for uniformity in the provisions-
: - of the Act in its appliation to, the whole of the State; and for those purposes _
* . further to amend the said Act. S T

Ih%f" WHEREAS it is expedient to extend the Land Acquisition Act, 1894, to Phe _whoie
of the State of Maharashtra ; to provide as far a8 practicable for uniformity in the
. ~ provisions of the Act in.its application to the whole of the State; and for thosc
* . pnrg:aec further to amend the said Act ; It is hereby enacted in the Fifteenth Year
o .  of the Republic of India as follows :—

1. () This Act may be cslled the Land Acquisition (Mebarashtra Extension Si"ﬁe‘i?a'

. and Amendment) Act, 1964 o  commense.
: : mens..
{(2) Tt extends to the whole of the State of Maharashira. ' .

~ {3) Tt shall come into force on such data as the State Government may, by
notification in the Officigl Gazette, appoint. ‘ .

Iof 2 Onthe commencemént of this Act, the Land Acquisition Act, 1894 (hereinafter Extension of
'}:::: referred to a8 ‘“ the principal Act "’} and the rules made thereunder as in force in the ::g:ﬁau :
1V of Bombay area, except the Land Acquisition . (Bombay Amendment) Act, 1948, thercunder .
1948. ghall extend and be in foree throughout the State of Maharashtra ; and accordingly anﬂoi’:fﬁfﬂin :

«* on such commencement,— :

(@) in section 1 of the princ'ipﬂ Act,— e _ s e

+ (4) in sub-section.(2), after the words and letter “ comprised in Part B States ” thmx
the words, ** other than the Hyderabad area of the State of Maharashtra " diffstisons.
shall be inserted ; o ' iy

’ ' -, {#) i sub-section (3), after the figures “ 1894 ”, the words, bracketa and
figures, “ but in the Hyderabad area of the State of Maharashtra it shall come .
o ‘ into force on such day as is appointed under sub-section (3) of section 1 of he -
¥4 Land Aoguisition (Msharashtra Extension snd Amendment) Act, 1964 " shall
. ‘v‘m be added ; o

1904,

ﬁl' 3 -_(b) the Land Acquisition Act as in foree in the Hyderabad area of the State |
of - ghall stand repealed ; o

1500F. .

Bom. - (¢) the Land ﬁcqiﬁsition (Bombay Amendment) Act, 1960, sﬁalg stand repealed ;

. ot Btatomont of Objects and Besaoce, ve Maharashiva Goversment Gasele, 1004, Past, ¥, p. 163,
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and Amendment) Act, 1964

(d)(i)the tsmdommhona%and%ofthepnnelpalht,mc-l’ -
‘e application to the Vidarbka region of the State, by the Central Provinces and Boar o
‘ Ben.r Land Acq ition (Amendment) Act, 1939 ; : m

(u')theamen tsmademmhons:iandlSofthepnnolpalet mltacP A
application to the Vidarbha region of the Statd, hy the Central Provinces and 34 "
-Berar Land Acquisition (Amendment; Act, 1949 ; and N

» { : ct

1830.

. . - (m') the amendhmnt made in section 17 of the principal Aot, in its application c.2.  °
~ ' to the Vidarbha region of the State, by the Central Privinces snd Berar Land 3“2“ .
: - Acquisition (| Amendment) Act, 1949 ; XXV-

: andahallmdrepealed’ : m"f
ents made in sections 28 and 34 of the prmcnpalAetby thenom °

isition (Bombay Amendment) Act, 1938, and in force in the Bombay
area of the State, shall be in force in the rest of the State ; ‘ 1933

{f) the amendments made to the principal Act by—

(i) seotions 2 to 4 (both inclusive) of the Land ‘Aoquisition (Bombay '
Amendment) Act, 1945 e

. (ﬁ)mﬁonﬁoftheBombayInndAoqnmtmn Officers Proveedings Valida- Bom. :
tion Aoct, 1949, _ s
‘ e,
(#44) section 2 of the Land Aoguisition (Bombay Ammdment) Act, 1950, Bom
o
. (#v) sections 2 to 11 (both molumre) of t‘he Land Acqmaxt;on (Bomba)
. o Amendment) Apt, 1953, 'l;’:;l

(v] section 2 of the Land Acquisition (Bomibay Amendment) Act, 1958, and Bm'of" |

{vi) the notifications issued by the State Government under sub-gection (4) 166%.
*+ of section 3 of the Bombay Commissioners of Divisions Act, 1967,-for amending Bom.
" the principal Act in its appheat:on to the Bombay area of the State, of .

Mmdandbeinﬁoroethmughouttheﬂtnta , . 1988,

‘made by the Collector on an apphcatlon under tlns sechon .
te revision by the High Court, as if the Collector were a Court .
e High Court within the meaning of section 115 ofthe Code V’:ef.

1908 ”
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S ond Amendment) Act, 1964 S _

‘ 4 The repeal, by clause (b) of éection 2 of this Act, of the Land Asquisition Act sgﬁagn
_ prevailing ju the Hyderabad ares of the State of Maharashtrs shall nov affect—, * .

(a) the previcus operation of the Act so repealed ; .
(b) any right, privilege, obligation or lishility ecquired, swemed or invtersd

urder the Act so repealed ;

(¢} suy investigation, icgal proceeding or remedy in resps:o of uree w0k, .z’ig‘ht;- .
privilege, obligation or liability as aforesaid ; o .
‘and sny soch investigation, legal preceading or remedy may b matibated, oontinned
or enforced as if this Act bad not been passed :

Provided tnat, subject to’ the foregoing provision in this gevbicn, woything dons or
any actice taken (incliding any appointment, authoriestion or delegation reade,

_ notice, notification, direction or order issued, survey, declazetion or award méeds,
enquiry held, agreement executed or published or posscasion taken, tat sxclnding
any rele fremed) under the provisions of the repesied Act shall, in x> sur as i 15 not
inconsistent sith the provisions of the priveipal Act as exwmdid and arniavied by
this Act (hereinaiter referred to ag * the said Act "), be desmed o have besn done
or taken under the chrresponding provisiops of the said Act ant gl coniinae I

_ force, unless aud until it is snperseded by anything done or any actior eakan wader

the said Aot _ _ .

o
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